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Fetitionsr, Jaswant Singh Cankow, has £iled thiz Contemph Petition u/s 17
of the Administrative Trikbunals Act, 1935, stating therein that by dizregarding
the direction of the Tribunal in OA 525/9%, Azcided on 17.11.%95, the respondzant
has committed coniempt of ocowt.

2. We have heard the learmed coonsel for the partiss.

3. The Airection of the Trikunal waz Lo respondent ool to dzcids the

vepresentation of the petitioner dated 1.11.95 meeting all the points raissd
therein throaugh a Jdztailsd cvder. It was alzo direcked that the petitionsr may
2 grantel peraonal hearing kefore dizpeosing of the representation. Tt is
stated by the regpondent that the petitionsr was given a personal hearing on
8.1.9¢ and hiz aforeszaid representation haz been decided through s detailsd
crder, which was communicatsd to the petiticner vide 10.L0/7-24/95/1 dateq

9.1.9¢ and the same was received Ly the petitionsr on 10.1.96 vide
aclmowledgement at Ann =2, On 12.1.55, the petitionst was heard bot Jduring
hi;
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the course of hearing he did nUL state befors the Tribunal  thal

representation had alveady been Jlurmsaﬂ of Iy the CGMT. We find that no case

of contempi is made cut.
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4 The Contempt Petiticn iz Jiamissed. llotice izsued iz dizcharged.




